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‘Mr. J.K. Kaushlk, Counsel :Eor the Applmcant.

’ Mr. .S.Vyas, Counsel for the Respondents.

Heard the counsél for the parties.

The learned counsel for the 'é“pplicnaﬁt admite that the
relief claimed by the applicant in OB has been given to the
apnlicant; by thé respondents vide iheir order Annex.R/1. In
view of this, the learned counsel for the appllcant does notv
wish to press the applz.catlon. We have considered the order
Annex.R/i. In our opinion, the appllcatmn has become
infructuous in view of the relief éranted to the applicant
vide order dated 23.7.1998 (Annex.R/1). The OB is disposed

of accordingly. The parties to bear their own costs.
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